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CENTRAL ADMINISTRAT IVE TRIBUNAL, PRINCIPAL B=NCH ,
NEW DZLHI,

, Ir
New De lhi: this ! ~ day of 3eptember, 1996,

HON'BLE MR.S.R.AD IGE MEMBERAA ).
HON'BIE MRS, LAKSHMI SWAMINATHAN, MEMBER(J).

Shri D.P.Srivastava,

Disector (GP) TCHQ,

S anc har Bhawan,

Deptt, of Telecommunication,

New Delhi ee sesesApplicant .’

By Advocate: Shri A.,K«3inha .,

Versys

Union of India,

through Secretary,

M/o Te lecommunic ations,

Sanc har Bhawan,

New De lhi, e esess.ResSPONdents.,

By Advocates Shri M.M.Sudan,

~JUDGUENT
B: H)N'BIE @QS .R.MI@IEH{“ @“.Ezis 2‘;
Heard.
2. The applic ant has sought setting aside

>f the impugned order dated 21,10.94 and for

a direction to the respondents to take recourse
to the sealed cover procedure in his case,
Respondents in their reply have stated that the
promotions made on the basis of the impugned
order dated 21,10,94 were only adhoc promotions
and the applicantts name was considered by the

Screening Committee on 27,9.94, but he was left

unassessed owing to incomplete ACRs, .Jn receipt of

his complete ACRs, his case was consid2~ed on
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242,95, but as Vigi lance ¢ learance had been withhe 1d,

the Screening Committee found him not fit for
Promot ion,

3. In 2,896 when the matter ‘was he ard in
part, Departmental,ﬂepre séntat ive Shpj SW.N. An and,
Asstt, Directop Seneral(legal) who Nas present

in the court, had st ated that the applic ant's ¢zce
for ~egular Promot ion was being considered by the
D}C,whose de liberat ions wre likely t5 cone lude

that dday, Aq affidavit dgateq 20 «8,96 has now

stating that the applic ant's ¢ gse for regulap
pPromotion 'was Considered by DR op 1/2,8,96 and
the DI had récommended that the app licant's name
be plxed jp s¢aled covep which has scc drdingly

been done by the appoint ing authority,

4, It is w1l settled that ‘a Govt, Servant has a

legally enforceable right ts pe Considered fon
Promot ion, He hag n0 legalright to be Promotad,

The applicant was considered for regulay oromot jon
in the DI he g on 2.8,96 which TeCommended  that
his ¢ ase be xept in s€ aled Cover,in the light of
this fact that he was involyed in 2 crimingl C ase
in which 3 Charge sheet N¥as filed in the Court of
Special Judge, ACB,UP Lyc know on 28,2,94 4hich

is still Pending, No legal infirmity can be detecteq
in the réspondents! tion, and the APpplic anttg
Prayer in the 04 itself jig that his ca.» pe kept
in a sealed COover which has been done by the

respondents ,
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5, Nothing further thus survives in the
OA,
6. Dur ing argument applicant's counsel

has urged that the app lic ant be vromoted on
adhoc basis as his juniors have élready been
promoted and particularly in the light of the
fact that he is to retire shortly, In this

connection, certain rulings have also been

c ited by the applicanmt's counsel name ly State
of sfunjab Vs. C G.Goel 1995(2) LC 570 3 JT

19%(8) 6 and JOI & another Vs, B.Ce Chaturvedi
1091(6) SCC 750, Adhoc promotions are made only
as a short-term arrangement in the oublic
interest pending regular promotion. In the
present case, as noticed above, the applicant
has g:hv been considered for regular promotion
and his case has bzen kept in a sealed cover
as per his own prayer in the OA, The guestion
of considering the applicant at this stage

for adhoc promotion does not arise and under
the circumstance the rulings cited by the

applicant, are not re levant for considering

cr
this éue for adhoc promotion,

7. In the result, the OA is dismissed, No

costs &

/MW fd‘
{ MRS . IAKSHMI S#AMINATHAN )  ( 3.R.AD
MEMBER (J ) VEMBER (A )
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